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It was dealt with as thoroughly as 
possible within the time available. It 
was only yesterday that this appeared 
in the newspaper. Whatever informa
tion was required to answer this was 
collected. I have done my best in this 
regard. The question of the Govern
ment calling upon Mr. Gandhi and 
others to explain, frankly speaking, 
does n°t arise and I do not think it 
would have been proper at this stage 
for us to do anything of that kind. 
This shows that he has an account in 
a foreign bank. Therefore, we made 
this enquiry as to whether Mr. Gandhi 
has reported to the Reserve Bank 0f 
India that he had a foreign account. 
The Reserve Bank's reply has just 
been received and it is found that he 
has made no such report. It means 
that if he has a foreign account, he 
has committed an offence and for that 
steps will have to be taken. Having 
done that, we will further consider if 
this is a genuine document. We have 
also decided to enquire through our 
Embassy officials as to whether this 
document is an authentic one or not. 
This much information was collected 
by us. So far as other matters are 
concerned, I must say, that the non. 
Members expect things to move too 
quickly. No reply has yet been re
ceived from the Embassy. So I have 
mada every effort to see that whatever 
information relevant to this question 
could be collected was collected and I 
have submitted it before the House. 
Nothing would be dearer to me than 
to treat the House with the utmost 
respect. Whatever other points have 
been raised, to the extent they are 
relevant, I shall collect the informa
tion. Even if they are not relevant,
I shall do so, because this is a matter 
with which the Members are greatly 
concerned. It will certainly be pur
sued vigorously in aU aspects.

SHRI HARI VISHNU KAMATH: 
Will the hon. Minister give an assur
ance to you and to the House that as 
soon as the enquiry is completed, he 
will come before the House and make 
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a statement suo motu? (Interrup
tions).

SHRI A. C. GEORGE (Mukanda- 
puram): As a Member of Parlia
ment, I received an invitation from a 
private publication firm “Ramdas
Bhatkal Popular Prakashan”. My 
point is that it has come in the Rail
way Ministry stationery, using Rail
way Ministry stamp and obviously 
using Railway Ministry Staff.

MR. SPEAKER; It is a crime. But 
you cannot raise it like this.

SHRI A. C. GEORGE; Normally I 
do not get up like this. Railway 
ministry stationery, railway ministry 
stamp and railway ministry staff have 
been used by a private publication 
firm. If it is a railway ministry pub
lication, I can understand. But it is 
a private individual who is inviting 
me—-Mr. Ramdas Bhatkal— and it is 
a private publication firm—Popular
Prakashan. You may ask the minister 
to make a statement on it.

MR. SPEAKER: No, I would not
take any notice of this. You should 
send it in the proper form in writing. 
You have committed an irregularity. 
You said you wanted to raise a point 
of order and I allowed it, but you are 
raising something else without my 
permission.

13.30 hrs.

COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE

SHRI GODEY MbRAHARI (Vija
yawada): I beg to present the First 
Report of the Committee on Absence 
of Members from the Sittings of the 
House.
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[Mr. Deputy-Speaker in the Chair]

•DEMANDS FOR GRANTS— Contd.

Minis try  o f  Pe t r o l e u m a n d  Minis try  
of  Che mica ls  a n d  Fe r t il iz e r s—Contd.

MR. SPEAKER: The House will
now resume further discussion on the 
Demands for Grants under the control 
of- the Ministry of Petroleum and the 
Ministry of Chemicals and Fertilizers. 
Out of 6 hours allotted, 1 hour -and 5 
minutes have been availed of. 4 hours 
and 55 minutes remain. No hon. 
member was on his feet last time. 
Shri Dharamsinhbhai Patel.
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